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117=1=96 Advocates for the applicant £%
absent, O.A. is dismissed for default.
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iaposﬁed wdo : Vice~Chairman
;PO/BP No 2 1a
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14=-6-96 .~ .The order. above dated 17-1~96 has
7‘2:11~*/ 9% . been set aside vide order of today in
_ tmﬂ‘ . M.Pe 12/96. The O.A. has been restpred.
. X?D// o | 0.A. has been calléd for consideration

of admission.
;. . . Learned counsel Dr.N.K.Singh
' is present for.thé applicant and Mr.A.K.
Choudhurﬁ, learned Addl.C.G.S.C. for
the reéndhdents. | '
The applicdst: in this O.A.,

Shri P.Subhas Slngh, is the son of uate
PeAmumacha Singh who was working as
Accountant in the office of the Superin-
tending Engineer, MID(Vally), Imphal,
, | Manipur and who died on:29-2-80 while
in service. In this original Application.
the applicant seeks for a direction to
o, : : the respondents to appoint him on com-
S | passionate ground in a Group o post

: ' upder, them, Ve, £ind, thak KNS USLEGE. cog
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'representatlon dated 7-1-95(Annexurc Xy
‘ seeking for - appointment of her son’

*

Fage No, .

gjiz;....

ORDER *
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of 19 o.A. 9/96

,of appointment on compa591onate ground
I
consequent to the death of ¥he Government

4servant was pendlng con31derat10n of the

’comnetent authorlty of the respondents
7as would be ev1dent from letter dated
25-7-94 of the Accountant General(A&E),
Assam. ahlllong(ﬁnnexure VIII). Ve further
find- that ithe widow ‘'0of late P.Amumacha
Singh, Smt. PoRamani . Devi, had submitted a

B

Shri P.Subhash Singh, the present applicant

on compa351onate ground in the office !

‘of the respondents and this applicatlon

I
[

. is pending disposal by the Accountant

General (a&: E),_Assam, Ohlllong. e there~
for, dlspose of this application with a
.directlon to. the reSpondent No.z to

,coneider and dispose of on merit the
" above mentioned representation for appoint.

ment on compassionaté gr@und. The respon=-
dents are further dirécted” t& gzve a =
final decision whether the apnllcant is
to beAappointed on- comoassnonate ground
‘or not within 31-8—1996.: ,
Application ig disposed of. No

order as to costs.

L

Copy of this order be given to the
counsel of the parties, "

MemBer(A)’

Member(J) 

_______
o« 0 ol
P

D
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C0.A. No. A k.

Sri P. Subhash Singh ... Applicant.

~\VVersus-—

" Union of India & Ors ... Regpondents.

S1.No Particulars ‘ ] ' Pé e No.
. Memo of applicétion 1-7.
2; Verification | : : n 8.
3. Annexure A/l ” | 9
4, Annexure A/II ' ' o 10.
s, AnnexuTe A/III o | 11
6.  Annexure A/IV. . ‘ 12-13
7. Annex ure A/V | | R 14.
8. Annexure A/VI iSi&é.
9. Annexure A/VII . . 17-18.
10, Annexure A/VIII ' _ | 19.
1. Annexure A/IX L 20-23.

Filed by :- (8 £;4kaw44;*§;

e |



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 (
GAUHATI BENCH 2:: GUWAHATI. &°§

O...A.' NO; ? _/9€- |

sri P.Subhask Singh ..... Applicant.

N .
CF

it

/J;“ﬁ .,.2

*e

~Versus-

Union of India & Ors ... Regpondents.

l. PARTICULARS OF THE APPLICANT:

Sri P.Subhash Singh,

son of late P;Amumacha Singh,.. |
Resident of Léngthgbal- Lep Mayai Leikai,
P;O..& P.S;. Singjamei, Imphal , anipur.

2. PARTICULARS OF THE RESPONDENTS
1. Union of India,
Represented by the Auditor and Accountant

General of India, New Delhi.

2. Accountant General (ARE),
Office of the Accountant General, Meghalaya,
Shillong .

3. Superintending Engineer ,P.W.D,
Minor Irrigation Department,

Imphal, Manipur.

3. THE_APPLICATION IS AGAINST THE FOLLOWING CRDER/ACTION.

- Illegal action of the authorities in not considerin

the case of thé-applicant for appointment under the scheme

of the Govt. of JManipur for appointment of the son/daughter

of an employee who died in harness.

contd...
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4, " The applicant declares that the subject matter of
the order/action against which he wants.regressal, is within

the jurisdiction of this Tribunal. - .

5. - The applicant declsres that the spplication is

within the limitation prescribed in section 21 of the

pdministrative Tribunals Act, 1985.

6. . FACTS OF THE CASE :

The facts of the case are given below‘:;

1)  That, the applicant is a citizen of India and

g'pexmanent :esiﬁent'of Imphai.,The abplicant is a graduate
in Arts . None of the family members of the applicant is

Govt.‘empldyee and has- no substantial mean of livelihood.

2. That, the father of the applicant , while working

as an Accountant in the office of theBSpperintending

- Engineer, MID (Valiy_) . ,died on 29.2.80, leaving his widoWed

wife and 8 children. Since he died in harness, within one
month of the death, the mother of the applicant made an

application to the sUperlntendlng Engineer, NID(Agrlculture)

'Manlpur on 18. 3 .80 praying for app01ntment of her eldect

daughter under the scheme of Die-in-harness, who had
<« D

already been working as L D.A. in the office . To this

appllcatlon,Govt. approval was given vide letter ub.20/12‘

/80- W dtd.29.8.80 to appoint the sister of the applicant

as L.D.C. in P.W.x, . But surprisingiy the Chief Engineer,

bfferédt ethef sibtes pfithetapplicaat verbally for a post of

Cane;Woman , though she was already working as L.D.C,‘being

contd.. .
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3
duly qualified . Accordingly she submitted a representation
stating her objection , to the Commissioner (Works) Manipur
in the matter on 7.1.81 .

Annexure -I and II are‘thé copies of the

representation dtd.18.3.80 and 7.1.81 respectively.

3. .~ That, after the represenfatidg was filed , nothing

was done‘in,theu,mafter and in the mean time the sister of the

applicant was given in marriage . As such, the next person

IZEiigible to applyvfo; the post under the scheme, was the
elder brother of the applicant, Sri P:Somorendra Singh, who
filed a representation on 11.7.83 to_the Superintending

Enginée;, MID, Manipur for a suitahle job'ugder the scheme

of die =in-harness. .

Annexure-III is the copy of the representation

,d.t ‘ll-o 7-83'

/

4. . That, after thé death of the father, who was the

only earning member of the big family, the condition,of the
fémily of the applicant deterioted and the mother of the
applicant ran from pillers to posts to get a job for her sons,

but the authorities were quite indifferent to the grievances

~and no appoihtment, as such was given., The mother of the

applicant then filed ancther representations dt.24.6.88 in
the matter ad the by letter dt.11.8.88 the Superintending
Engineer  forwarded the.same to the Accountant General,Meghalaya.

Annexyre-IV_and V are the copies of the

Trepresentations dt .24.6.88 énd the forwarding
letter dt.11.8.88

contd;..
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5. ' That the applicant states that since nothlng

was done in the matter, themother of the appllcant having-
no alternative, filed a number of representations before

the authorities and later on she also filed a representation

to the Hon'ble Nﬁnister (1I&F.C.D.)Manipur.

-Annéxure-VI is the copy of the representation.

6. . That, .the applicant state that his mother is an
.uneducated villager and as such, since her late husband
was serving in the PWD , Manipur, she also Wcs under the
impression that P;W,ﬁé, Manipur was the appropriate
authority~to be pursuea the matter . As such, when she
was 001nted out that office of the” Accountant General,
Meghalaya -was the appropriate authorlty to consider the

matter , since her late husband attached that office,

_she 1mmed1ately flled a representatlon before the Account ant

General Meghalaya in the matter and the same was duly

-%orwarded;

Annexured— VII is the  copy of the representation

dated 14.6.93. , . .

-

7. " That, in persuance to the above representation

the mother of the appllcant received , ‘the letter No. Admn

1/PC /C.G./PBS/93/1596 dt.25.7.94 , from the office of the

Accountant Genéral (ARE) Assam, requesting to state '

‘ specified reasons as to why the appllcatlon for compa551onate

appointment could not be_flled in time. It be mentioned

that vide letter dt .11.8.88(Annexure-V) the representation

~contd..
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was duly forwarded to the Accountant General ,Méghalaya,

and in that view the letter dt.25.7.94 is a farcial one.

Annexure«VIII is the above letter dt.25.7.94.

8. . That, in response , the mether of applicant
filed a detailed‘representation to the Accountant General
. (A&E),Aséam , Sillong on 7.1.95 narrating the entire facts
and circumstences and also stating that the matber have
been continuously pursbed without any laches but.the
delay was caused only for the indifferent attitude of the

authorities.

Annexure-IX is the copy of the above

representation dt.7.1.65.

9. ) Thet, the apblicant states that since the
repreéentation was filed there has been no respbnse'
from the auvthorities in the matter and with the pqssage
of time the condition of the family of applicant has |
become worst and this application is being filed before

the Tribunal seeking justice as a matter of last resort.

7.RELIEF_SOUGHT AND GROUNDS

, | GROUNDS

i) For that the applicant submits that this being
admitted position that his father died in herness, the

4
authorities acted illegally and arbitrarily in not

congider of the case of the son/daughters for the deemed
employee for appointment under the scheme of compassionate

appointment.

contd...
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ii) © For that the authorities acted malafied in

delaying the matter by giving wrong aséhrances, thereby

- causing great hardships, to the famiiy of the applicant

and ss such the action of the authorities is bad in law

and liable to be set aside.

iii) For the scheme for compassionate appéintment
ié meamt for giving immediate assistance to the bereaved
family. and as pér the.law laid down by the Apex Court,
such appointment are to be made as expeditiously as
pOssible,‘and‘that being not done the action of the

authorities are bad in law and is liable to be set aside.

iv) "’_ "Eor}that_the mothEr_of'tﬂe applicantibeing'an,
uneducated lady, the;.puisued’before the Respondent No.3 -
the matter_withéut the knowledge of the legal technicatities
and the~authoritieé, even after acting on her represen-
tations, acted malafide in not pointing out the technical

defects and = as such the same is bad in law and is liable

to0 be set aside.

v) | For that only due to the apethetic attitude .
oflthe authorities, éncemdinate'dela? has been caused

for no fault in pursuing the matter and as such thig is'a
fit case before ydur Lordships to exercise jurisdiction and

give proper relief to the applicant.

It is therefore prayed that your
Lordships be pleased to issue a Rule, call

‘for the relevent records of the case ask

contd...
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tﬁe RGSpdndehts iovshowvcause as to why
a direction shall not be iéSued to give
appoinfmént to the applicant as prayed

. for and after hearing the causes shown,
if any, be pleased to make the Rule

g _ absolute by icsuing direction to appoint

—

< - the applicant in a grade-III post and/or

-

pass such further order/orders as deemed
p—

fit and proper. .

'.1—_'____,.,.-—-“" .

8. INIERIM ORDER

Pendlng final de0151on an the application, the

/

appllcant ceekc issue of the following 1nter1m orders.

That the Respondent No.2,be directed to disgpose

of the representation filed by this applicant (Annexure-IX).

9. BETAILS OF RENMEDIES EXHAUSTED:-

The applicant declares that he has availed of

"all the remedies available to him under the relevant

RUle S\, e’tC .
10.VATTERS NOT PENDING WITH AN OTHER COURTS_EIC

The applicant further declares that the matter
regarding which the application has been made in not pending
before any Court of law or any other authority or any other -

-Bench of the Tribunal.

'11.PART ICULARS OF I.P.O.

postal order No. 09 SU.2FF da‘ted .. g./"ﬁ(
Issued by the Post office at Guwahati.



8.

VERIFICATION

I, shri P.Subhash Singh, son of Laté P.Amunacha
aged about 20 years

. Singh -, /Resident of Langthabal Lép Nayai Leikai, P.O.

& P.S. Sihgjamei, Irmphal , WManipur , do hereby

varify that the contents from 1 to 1l afe true

to my personal knowledge and belief are that have

not suppressed any materisl facts.

" And I sign thié verification on 5.th day

of "January ., 1996 at Gpwahati .

f. Sobhay Syt

Sicnature of the Applicant.
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Annexure—4A/ 1

To

The Superintending Enginder,
Minor Irrigation Division,
(Department of Agricutture),
Government of Aanipur.

Sub :~ Appointment of Clerk or any other suitable
job under the Scheme of Die-in-harness
request for.

Sir

’ With due respect and humble submission, I beg
most respectfully to request with the following few facts
for favour of your kind perusal and sympathetic orders.

1. - That, my husband Shri Pukhrambam Amumacha Singh,
who was working as Accountant in the office of the S.E./MID
(Valley) has expired leaving me as poor widow and his 8

"children on 29th Feb.,80 thereby leaving the distint of

the family in the ditch of danger.

2. - That, my late husband was the only earning member
and head of the family and this time none of his children

are upto the serviciable age except his first daughter

namely P.Sodesini Devi who had passed Matriculate and again
enough_experience of typing and how had also serving as
L.D.C.in your esteemed office.

3. That, as there is not ome to share the grievance
of my bereaved from family since the expiry of my husband,
now the family marches on towards the half-starving condi-
tion in its active stride.

You are therefore,requested kindly to bestow any
suitable job to my eldest daughter or as an L.D.C.so as to
enable my unfortunate family at least to have a couple of
meal daily till my small children reach the serviciable
age and for which necessary particulars of my daughter are
furnished below:-

1, Name .3 Pukhrambam Sadesini Devi.
2, Address : Langthabal Mayai Leikai.
3. Father's name : P.Amumacha Singh.

4, Age , s 20 years.

5. Qualification : Matriculate.

6. Experience

If you graciously have a begin view towards giving
an employment opportunity to my daughter in order to save
the family from further detereoration.I as in dufly bound,

shall ever grateful. Yours faithfully,
Sd/= ( P.Ramani Devi ) .

‘ Widow of late P.Amumacha Singh,
Dt.18-3-80. Langthabal Nambul Mapal.
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AnaexuréQII.

T Imphal,the 7th JanUary! l981.
o

The Commissioner -(Works),

.Govt. of Nanipur.

Sub  :- Appointment as L.D.C. under the scheme of Die-
in-harness. ' | | ’
Sir,

I have the_hoﬁour to state that with the approval
of the Gpvefnmgnt the Chief Engineef(P;W;Du) hés been dire-
cted to appoint me aS'L.D;C; in P.W.D. under the scheme of
Die-in-harness vide secretariat Works Depaffment's letter
Np.20.12.80-W dated 20.8.80 . However, the Chief Engineer
(PWD) has,not bomplied:with the Govt.'s decision communicated
in Secretariat Work1s,Departmen£'sh1ettér referred ébove
On_theJQOntrafy,_I have been told verbally by t he Chief
.Enginéer'(PWD)'fhat I am unfit for the post of”L.D.C; |
As such he‘directed to appointme as Canewoman. His dire-
ction in this regard is ultravious\and beyond the scheme

of Die.in~harness.

In this fegard I beg to apprqaCh you kindly to
congider my appointment to the post of L.D.C. as approved by
the Government in'Ifrigation & Fooerepartment obker than’
Public Works Deptt. For the act of your kindness I shall

-ever thankful to you, =~

Yours faithfully,

K N 3 Sd/~P.Sudechini Devi, ‘
~ 'D/o- late Shri P.Amumacha Singh,
Ex=Accountant,P.w.D. '

‘ Manipur. '
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Typad  Copy - {3/

Annexure=-A/ 7Z

To

The Superintending Engineer,
Minor Irrigation Department,
Imphal, Manipur. .

Sub := Request for giving a suitable post of
Die-in-harness.

Sir,

With warm regardd, I, the undersigned have to say
you a few words of your kind consideration and favourable
order that I am the eldest son of late Shri Pukhrambam
Amumacha Singh of Léngthabal who was once an Accountant in
your Department and was trouble for thé entire family in
day to day affairs. I had also request and take enthusistic

suggestion from you for arranging a suitable post to me in

your Department, So, you kindly consider my request at an

earliest possible and also hope that you will managed the

case with a éympathic view of the departed soul.

Lastly, I shall be very thankful and never forget

you for your sympathy and kindness.

Thanking you.

Yours faithfully,
Dt/Imphal.

o sd/=( P.Somorendro Singh)
the 11-7-83. Langthabal Lep.
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Annexure—A/.ZI?

To

The Superintending Engineer,
Minor Irrigation Department,
Government of Manipur.

Subject:~ Appointment of sons/daughters of Govt.
servants who died=in-harness under the
Scheme of die=-in~harness,

Sir,

With due respect and perfect sincerity, I beg to
lay the following few lines for prayer for favour of your
kind perusal and benign orders.

That, my husband(late) Shri Pukhrambam Amumacha
5ingh had been serving as an Accountant in the Minor Irris
gation Department and that he expiored on 29th Feb.,1980
leaving behind his eight children and myself.

That, at the time of the death of my husband, all
our children were all minors except my eldest daughter
smt.P.S5odeshini Devi, and as such there were nobody in
my family to shoulder the grievances of pulling on the
family.

That, immediately after the decease of my husband,
several requests had been made to the concerned authorities
for giving appointment to my eldest daughter Smt.P.Sodeshi-
ni Devi under the scheme of die-inkharness. But all my en-
deavous were in vain.

That, as my eldest son Shri P.Somo Singh become
eligible for seeking Government job, further request had
been made to the concerned authorities for giving appoint-
ment to my son but this time also, my request had not been
translated into action and as such I am pulllng on my en-=
tire family at all hazards,

Now, that as my eldest son has also got married,
my ultimate request is for appointment of my second eldest
son who was minor at the time of decease of husband, and
now eligible for seeking government job, against any comm-
ensurate post with his educational qualification, in your
esteemed Department on compassionate grounds, so as to sus-
tain our family from further miseries.

If you kindly consider appointment of my second
eldest son Shri FP.Sobha Singh, against any suitable post
under your esteemed establishment under the scheme of die-
im-harnesss on compassionate grounds, I, as in duty bound,
shall be ever obliged.

Encl: -4 sheets. Yours faithfully,

| sd/=-(smt. P.,Ramani Devi)
Dt/Imphal, w/o(late) P.Amumacha Singh,
The 24th June, 1988. Lengthabal Lep Awang Leikai,

Inphal.
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LIST OF FAMILY MEMBERS

N | \ Annexure-A/IV'(éo%%)

I certify that the following are the members
of the family of (late) Pukhrambam Amumacha Singh, &cctt.

Minor Irrigation Department.

. Smt. Pukhrambam Ongbi Ramani Devi,Wife-

1

2, Smt,Pukhrambam Sudeshini Devi,daughter=-
3. Shri Pukhrambam Somo Singh, Son -
4, Km,Pukhrambam Sundari Devi,Daughter -
5. Km.Pukhrambam Soro Devi,Daughter -
6. Shri Pukhrambam Sobha Singh, Son b/n -
7. Shri Pukhrambam Sorjit Singh, Son -

8. Km.Pukhrambam Surbala Devi,daughter
9. Km,Pukhrambam Samila Devi,Daughter

50
31
26
23
21
19
17
15
13

years.

years.(Married)
years ( =do- )
years (Student)
years ( =do-" )
years ( -do- )
years ( -do=- )
years ( =do- ))
years ( -do- )

q

I hereby niminate Shri P.Sobha Singh,my second endest

son for giving appointment under the scheme of die=in-harness
following the death of my husband(Late) Shri Pukhrambam

Amumacha Singh.

Sdf-(Pukhrambam Ongbi Ramani Devi)
Dated/Imphal, _ s/o Late P.Amumacha Singh,
The 24th June, 1988, Langthabala Lep Awang Leikai, Imphal.
P
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Bt v ‘ Annexure=A/ ¥

Government of Manipur
Minor Irrigation Department

No.SE/MIC/E-26(2)79/1983 Imphal,the 11-8-88,
To

The Accountant General,
Assam,Meghalaya,etc.,Shillong.

Sub :- Appointment of sons/daughters of Govt.
‘ Servants who died-in-harness under
the scheme of die=~in-~harness.,

Sir, -

I am forwarding herewith a representation dated
24~-6-88 on the above cited subject addressed to this Office
and received from Smt,P.Ramani Devi,w/o(late) P.Amumacha
Singh who was posted to this department as Divisional
Accountant from January, 1976 to 29-2-80 on which he expired
while in Service. The representation is of self explanatory

- and no comment is needed. As (late) P.Amumacha Singh belonged
to the Accountant General, Shillong Cadre, the case is being
forwarded to you for your kind considemation and taking .
further needful. For your kind énformation I am to state
that bhe said Smt.Ramani Devi also submitted a representa-
tion to this department requesting therein to appoint her
eldest son,Shri P.Somorendro Singh to any suitable post
under this department commensurate with his educational qua-
lification. The same application along with other documents
were submitted to the emstwhile Agriculture production
.commissioner,Govt.of Manipur under this office letter No.
SE/MIC/E-26(2) /79-80/492 dated 15/10/83(Copy enclosed for
kind perusal). But no action has yet been taken as was
requested.

Further, I am also inviting a reference to this
Office letter No.SE/MIC/E=-26(2)/79-80/245 dated 10-4-80
addressed to your office(Copy enclosed for your kind ready
reference),wherein documents relasting to the sanction of
the group term life insurance, etc. were enclosed along
with his service Book on the plea that his service was in
" the Accountant General cadre’.

With the above information further action may
kindly be taken from your end as has been prayed for in
this above representation.

sd/-(L.Bormani Singh)
‘ Superintending Engineer,
Minor Irrigation Department, Lamphelpat.
-

Endt.No.SE/MIC/&-~26(2) /79/ Imphal,the
Copy to := '

. Smt , Pukhrambam Ramani Devi,
Langthabal Lep Mayai Leikai, Imphal
for information. -

| 3 . _ sd/-(L.Bormani Singh)
: S ' Superintending Engineer,
: (}¢V Qg\ - Minor Irrigation Department, Lemphelpat.




Annexure~-V].

To

The Hon'ble Minister (I & F.C.D.).
Government of Manipur.

Sub s~ Request for appointment of Die~in-harness scheme
to a suitable post for my son P.Subhachandra Singh.

Hon'ble Sir,

‘With dge,réspect and humble submissiqn, I beg
most réépectfully to request with”the,followibg facts for
favour of your‘kind_perUSal and sympathetic orders.
l. :_ ‘That, my husband Pukhrambam Amumacha Singh,who was
employed as Accountant in the office of Executive Engineer
(M.I.D.Velley) has expired leaving'me'as a poor widow
with 8(eight) children on Feb.29,1980 thereby faced the

disting of the family in the ditch of danger.

2. " That, my late husband was the only earning member

‘and head of the family since the expury of my husband my

family marches on towards half starving condition in its

active stride.

You are therefore requested kindly to best our .
any suitable job to wy son P.Subhachandra Singh so as to
able my unfortunate fomily at least'to have a couple of
meal daily. A ‘

For which necessary particulars of my son are

furnished below 2=

1l.Name~- Pukhrambam Subhachandra Singh.

2.Address=Langthabal Lep Mayai Leikai,

contd...
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Contd.AnBexure-Vi.

3. Péther'srname :~ Late P.Amumacha Singh.

4, Edu.Quln. P.U. Passed.:

If honoufable Minister graciously have a being
view towards giving an employment opportunity to my son
in order to save my‘family from further starvation. I gas

in duly boun shall ever greteful.
Ydurs;faifhfully,

de/~P.Ramani Devi,
W/O late P.Amumcha Singh,
Langthabal Lap Mayai Leikai.

Dated the, 3lst May, 1990.
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Singh, who was working as 'divisional Accountant', in

@
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ANNEXURE =-A/VII.

To . )
The Accountant General (M),

Office of the Accountant Generél(A&E), \
' Meghalaya etc., shlllong. :

'Sub.:- Prayer for appointment of Clerk-Typist or
, and suitable job under the scheme of
"Compasclonate Appointment",

sir, | | |

With due respect and humble submission, I, the
dnqersigned Smt. P.Ramani Devi, have the honour to lay
do@n the follewing.few lines for your kind perusal and

sympathetic orders.

t - '

That,Sir, my husband ' Shri - Pukhrambam Amumacha

-

the Office of the Superintending Eggineer, Minor Irriga-
tion Divisidn(Vallye)AManipur, eXpiered on 29£h February,
1980 leaving me as poof widow and 8 (eighf) children,
thereby leaving the destiny of the family in the ditch
of danger, | /

¢

That Sir, due to ignorance of the official procudure
I could not submit my application to the Accogntant
General(M), directly instead, immediately-after the

expiry of my husband several requests had been made with

- the concern authorltles (i.e. Superlntendlng Engineer,

Minor Irrigation Division, Manipur) for the giving
appointment to my son Shri P. Subhas Singh, under the

scheme of "Compassionate Ground“

That Sir, My late husband was the only earning

member and head of the family, that time none of our

children are up to the servicegble age (minor)except

[
N
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partmculars of my son are as‘follows t-

Contd.Annexure-A/VII. éy/

-2 -
our first daughter namely, Smt .P.Sundari Devi who got

married and serving as L.D.C. in the denipur State( e

copy of my earlier representation dated 18.3.80 is

enclosed for ready reference, -

-

That, Sir,as there is no one to,share the

grievances of my bereaved from family since the expiry

f of my husband,_now the family marches on towares the

half starving condition in 1ts action strlde.

It is therefore, I earnestly request your goodself
to offer any suitable job to my unfortunate famlly at

least to have a square meal dally for which necessary

4

i) Name s P, SUBHAS SINGH.

ii) Address :—‘ianthabal Nambul Mapal, Imphal.
iii) Fether‘s'name . s= Late P. Amumacha Singh. .
| iv) Age ‘ t= 23 years. |

v) Qualzfrcatlon 2= P asced B.A. 2nd yeér.

all the copies of the relevant letters enclosed

\

Dt.: 14/6/93. | Yours faithfully,

- 8d/~(Smt .P.Ramani Devi)
wWidow of late P.Amumacha Singh,
Langthabal Nambul Mspal,

Imphal,Pin-795 001,

- Ge 00




e

\ (E@ | z49%g%%wir'izy

.« - iko‘f}/@/” =
-, o
)

OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM: 4113 1SHILLONG /i7

A

. -

| No.hdmn . 1/PC/CG/PSS /93 /1596 Date 25-7-94.
| v§3“
Qﬁs y\W

To, .
Smti, P. Ramani Debi,
Widow of Late Shri p, Amumacha Singh,
Langthabal Nambul Mapal,
Igpha1-795001. Manipur,

A

Subject 1 Campaasionato Appointment,

With reference to her application dated 14-6-93 on
the subject cited above, Smti P. Ramani Devi, Widow of Late
Shri Amumacha Singh, Ex~-Divisional Accountant is hereby
requested to state specificd reasons as to why she could not
submit the application for compassionate appointment in time,

~ -..-.._.._A8 per the existing rules for compassionate appointment, any
‘ application in $hisg regard should invariably be submitted

within S years from the date of death of he Covt, Servant
othergiaa it may be treated ag a timebarred case,

. { [\ ’
o Sheun

ASSTT.ACCOUNTS OFFICER/ADMN.I

) , ' 2 ’ - "'!‘ LFTRE PRI PR .'.'. 5 SR Lt LY.
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To

' o

NNEXURE_=IX. !

The Accountant General'(A & E),
Assam, Shillong.

Ref,:-Letter Nb.Admn.l/PC/CG/PSS/93/1596 dated
25.7.94 issued by the Asstt, Accounts Offlcer/
~  ADMN.1. ‘

- Sub. s~ Compassionate Appointment,

7

Sir,

"With reference to your sbove letter, I beg to state
Q

" the following for your information and necessary action in

: fhe matter, .

1l That my husband Late Amumacha Singh, while working ..

" as Accountant in the office in the office of the S.E/MID

(Velly), died on 29.2.80 in harness, leaving myself
(widowed wife) and eight children, As such, I, on 18.3.80

i.e, within one month of the death of my husband, made an

4 ———

. application to the Superintending Engineer, Minor Irrigation

Division,(Deptt. of Agriculture), Manipur, (Annexure-I)

praying for appointmént of my eldest daughter under the

scheme of Die—ih-harness; who also had been working as
L.D.A.'in his office, Thereaftér.vidé Secretarial works
Deptt. letter No.20/12/80-W datéd 29.8.80 approval of the
Govt. was glven in the matter to appoint my daughter as

L. D.C in P. W.D but for reasons best known to the Chief
Englneer (P.W.D.), she was only verbally offered for the

post of Canewoman, though she was well qualified for being

Contd,..... 2,
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appointed as L.D.C. and was also wbrking in thg same
capacity for sometimé'in hbe“bepartment. Inthis matter my
daughtér submifted a.representation to the Commission
(works), Govt.of anipur(Annexure—II’ setting out the

entire matter and praying for relief.

2 That, in the meantime my ‘eldest daughter was

given in marriage. As such my son, Shri P.Somorendro

T —

) Singh, who Was'élso duly qualified for L.D.C. Post, filed

v"’lm

the application dated 11.7.93 td the Superintending

«

Engineer, MinoT Irrigation Departmeht, Manipur, Imphal
(Annexyre~III) for consideration of his case for a suitable
job. |

) _ .

-3 ¢ That, thereafter my son and myself made 3 number of
verbal representations and we were given the underst anding
that the authorities were looking into the matter and
arrangement weré being aadé to appoint my son on éompassiqn-
ate ground. ‘ .
4 2 That, thereafter I filed another representation

' on 24,4.88 to the Suerintending Engineer stating the
entire facts and the grievances. The querintending-
Engineer, vide his letter No.SE/MIC/E-26(2)79/1983 dated

- 11.8.88, forwarded the abbve representation to the |
Acéountant.General, Assam,‘MeghaIaya etc., Shillong
(Annexure-IV) and also stated'thﬁt since the service
of my Late husband was in the Accounting cadre, further

necessary action may be taken in the matter. -

%ﬁ . : } . Contd..... 30
\ . / . . ’
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3 } That, sigce.no favourable action waé taken by

the authority, .on 31,5.90, I, filed a representation to
the Hon'bBle Jinister (I & F.é.D.) Manipur, (Annexure=V)
and also filed a fepresentation on 5.,7.91 (Anhexure-VI)
to the Chief Engineer, I.F.C.D.V., Manipur in the matter

stating my grievances but the same was with no results.

1

6 : That, since I was left with no means, on.14.6.93

I filed anothervfepresentation to the Accountant General(m)

Meghalaya, etc. Shillong (Annexure-VII) vide letter No.DA.
Cell/PC/PAS/780 dt. Nil (AnnexuTe-VIII) and representation
was fofwarded to the Establishment Officer, I/C Section,
Office,of the Accoqntant General, A/E) Assam, ‘Shillong.

7 :  That, thereafter I received the letter No.Admn.l/
PC/CG/PSS/93/1596 dated 25.7.94, from the Asstt .Account s
Officer, ABMN-I, (Annexurg-IX) asking me to show reasons'x
as to why I could not submit the apolication for compassion-
ate appointment in time and as to why the case shall not be

conszdered as tlme barred,
8 : That it is stated that since my husband died on

29.2.80 1 have been contlnuously pursuing the matter to

.

all levels and since I am a ppor uneducated lady, I was
not aware with the 1ntr1cac1es of the official procedure
and since my Late husband worked under P,W.D., I, abviously,
was under the genuine impression that my hasband was an

employee of P,W.D., Manipur and persued the matter

o Contd......4.
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accordingly. It be mentioned here that the Superintending
Engidéer, vide his letter dt. 11.8.88 (Annexure-IV)
already forwarded my reﬁrgsentation to hhe Accountant
General, stating that sinc% my late husbaqd was serving
the cadre of the Accountant General, necessary action -

be taken in the matter,

9 That, it be stated that I have been continuausly
persuing the matter and there has been no laches on my
part. It is only due to the indifferent attitude of the

authorities, inordinate delay has been caused.,

10 ¢ That it is stated that my son P.Subash $ingh,

who is a graduation in Arts, is a fit person and duly

qualified for a 'job!.

11 ¢+ That, it is stated that my whole family is

passing through a great financial strain as there is no

earning member in the ms family.

It is therefore prayed that your.
honour will consider my prayer and to
appoint my son in a suitable post under
the scheme of compassionate appointment
and for this act I shall remain |

drdf greatfull to you.

Yours faithfully,

ol

( smt. P. Ramani Devi)

Widou of Late P. Amumacha Singh,
Langthabal, Lep Mayai, Leikai,

P.O. & P.S. Singjamai, Imphal, Manipur.
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